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2. I am to request that the con-
currence of Rajya Sabha in the said 
motion, and also the names of the 
members of Rajya Sabha so nominated, 
may be communicated' to this House." 

MR. CHAIRMAN: We are not con 
cerned here with parties and we have 
had enough of discussion on this 
matter. There were allegations and 
counter-allegations,      replies and 
counter-replies and therefore it is 
enough. I advise Members not to make 
allegations and counter-allegations 
hereafter. 

 
SHRI TRILOKI SINGH (Uttar 

Pradesh); My friend Mr. Yajee takes 
the responsibility for the accuracy of 
the statement made by him. On the 
other hand1 hon. Mr. Rajnarain sticks 
to his point of view and says that 
Mr. Yajee, knowing it to be false, in 
order to mislead the Housej made a 
statement. With your permission, I 
would draw your attention to page 115 
of the May's Parliamentary Practice, 
XVII      Edition. Have you 
got a copy, Sir? It is on page 
"Misconduct of Members or Officers of 
either House as such/' The Heading is 
"Misleading the House".   It says: 

"The House may treat the making of 
a deliberately misleading statement as 
a contempt." 
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Here it is alleged that it is a question of 
privilege and the hon. Member, Mr. 
Rajnarain, has raised it. Now we must go 
according to the rules and regulations. 1 
have to sumbit that if this sort of 
privilege motion is raised in the House, 
we shall not be going according to the 
rules, and to call upon the Member to 
make a statement was nof also according 
to the rules. That is my submission. Why 
all this is being done is the point I raise. 

MR. CHAIRMAN: Mr. Yajee was not 
here yesterday, and since he was here 
today   .   .    . 

 
MR. CHAIRMAN: Will you please sit 

down?' LeTrrie explain I shall give you 
an opportunity. When I want to explain a 
certain thing, which may help the House, 
please allow me to do so. Mr. Yajee was 
not here yesterday; he was here today. 
"In connection with this he came to me 
and I said: "Yesterday I said like this. 
Would you like to make a statement?"and 
he as a gentleman said: "I will make a 
statement?" and he as a gentleman said: 
"I will make a statement". Now what I 
would like to say is this. I am not 
satisfied with the way in which he has 
made the statement. I would like him to 
substantiate before me what he said, and 
then I would like to proceed with further 
proceedings in this matter.   This is my 
ruling. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K. GUJRAL): He 
cannot speak after you have given the 
ruling Sir. 

SHRI RAJNARAIN: Just hear me. I 
know rny duty. I know parliamentary 
procedure. I have sought the permission 
of the Chair and the Chair has given me 
the permission to speak. 

MR. CHAIRMAN:   I have given my 
ruling but I will hear you. 

 

MR. CHAIRMAN: I have §iven my 
ruling on what Mr. Triloki Singh said; 
and I am sure Mr. Triloki Singh himself 
will agree with me on the attitude I have 
taken. 

SHRI RAJNARAIN: That is a 
different thing. On whether I agree or not 
I have not said anything. Let me have my 
say, Sir. 

SHRI M. M. DHARIA: May I know, 
Sir, whether it is in order. 

 
MR. CHAIRMAN: I have given my 

ruling and I think that the attitude I have 
taken is good. Let us see whe-there Mr. 
Yajee substantiates or not, what he said. 
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MR. CHAIRMAN: I have given my 

ruling, 

SHRI M. P. SHUKLA (Uttar Pradesh): 
I propose that Shri Rajnarain should be 
named for disobeying the Chair. He 
should be named. I have already 
proposed that he should be named. 

 
MR. CHAIRMAN: I have given my 

rulir.g in the matter. I am sorry; I cannot 
and do not allow further proceedings in 
this matter.   Next item. 

SHRI TRILOKI SINGH: May I make 
a submission, Sir? As I apprehended, I 
believe, Sir, that there is some 
misunderstanding. If I have understood 
you corr «tly, Sir, your ruling amounts to 
tnis that the matter has not been disposed 
of; it is still pending. After you have 
heard Mr. Yajee in your chamber, you 
will come to a decision whether it 
amounts to contempt of the House or not. 
It seems to me that Mr. Rajnarain is 
under the impression that the matter has 
been disposed of. The matter is still 
pending. Am I right, Sir? 

MR. CHAIRMAN:      Yes. 
SHRI TRILOKI SINGH: Then I would 

request Mr. Rajnarain to allow the Chair 
to satisfy itself as to how matters stand, 
and then come before the House and 
submit whether his attempt  wai  to  
mislead   the  House, 

whether he made  an incorrect statement, 
or not. 

MR. CHAIRMAN:      Yes, Mr.  Raj-
narain. 

 
MR. CHAIRMAN: I cannot allow you 

now to rake up your point. I have said 
what I had to say now. 

 
MR. CHAIRMAN: I cannot allow. 

Now we pass on to the next item— The 
Central Industrial Security Force Bill. 

 

MR.  CHAIRMAN:    Now,  Mr.   Raj-
narain, I insist on your sitting down. 

 

MR.  CHAIRMAN:  Nothing      more. 
We now pass on to the next item. 
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(interruptions) 
[THE DEPUTY CHAIRMAN in the Chair] 

THE DEPUTY CHAIRMAN:      Mr. 
Rajnarain, please take your seat. 

 
THE DEPUTY CHAIRMAN: You 

take your seat or withdraw from the 
House. You will withdraw from the 
House if you do not take your seat. 

SHRI RAJNARAIN: No, never. I 
"will not withdraw from the House. Let 
the Marshall come. I will never withdraw 
from the House. 

SEVERAL HON. MEMBERS: Obey 
the Chair. 

THE DEPUTY CHAIRMAN: Take 
your seat. 1 request you to take your seat. 

SHRI RAJNARAIN: I request you to 
hear me first. 

THE DEPUTY CHAIRMAN: I cannot 
hear you any further after what the 
Ch'iirman has said. 

 

THE DEPUTY CHAIRMAN: Please 
take your seat or withdraw. From now on 
nothing should be taken down of the 
proceedings. 

{Shri Rajnarain continued to speak) 

THE CENTRAL INDUSTRIAL 
SECURITY FORCEh BILL, 1966—

contd. 

THE DEPUTY CHAIRMAN: Now we 
pass on to the next item on the Order 
Paper, i.e. further consideration of the 
Central Industrial Security Force Bill. 
Mr. Rajnarain was speaking yesterday 
and he will now continue his speech. 

 


